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Tho ba1aDces io tbe Monell_dent 
(External) Rupee (NRB) accou.attl are 
maintained in Rupees aDd tbe queatiOD 01 
payment of principallnd iDferest in foreila · 
currencies arises only wben repatriation of 
such balances are souaht by tbe de-po4iton. 
As such, detaits of tbe interest pa yable in 
foreign exchange on such accouats i. Dot 
~parately beina compiled. 

(b) the interest rate. allowed on 
FCNR and NRt deposit~ now are lower 
than the Prime lending rate 10 U.K. except 
in the case of N'R B deposits 01 more 
thltn three years maturity; and Hil~ 
than the Prime lendio. rate iD U.S A. in 
respect o( deposits of more than sll lDoothl 
maturity. 

(c) and (d). While tbe depositor. 
benefit from the higher interest rates, the t 

country benefits from the fortign eachallp 
accrua's in thetSe accounts. It is also 
expect~d thAt a good part of these deposits 
wouh1 eventually be utilised within the 
country rhu, limitiog the actual outflow of 
foct'ign exchange. Moreover. hnviftg rt88rd 
to the fall in interest rates abroad, the 
interest rates on feN R deposits aTe 
revised downward from time to time, tbe 
last revision being in September. 1986. 

Transfer of ProOt of Shares Abroad by 
I\lultloatlooal Compaaltl 

·213. SHkl RAM BHAOAT 
PASWAN: Will rhe ~1inister of 
FINANCB be pleased to state; 

(a) whether it it • fact tbat some 
companies transfer profit of shafts of 
multinational companies abroad by indirect 
method and Indian currentles are returned 
back to India apainst the provisions of 
law; nnd 

(b) the names of multinational 
companits ng8in~t whom FERA and 
COFEPOSA violation proceedings bat ve 
been initiated during last Cwo years? 

.djudl~tkm proceediDII for vioJatioD 01 
tbe provision. of F.E.R.. Act ... iolt tbe 
followiol multinational companies (i.e. 
hr.Debet or iab.idiariea of fortilO eompaoy_ 
(in) io I nd'_ : 

1. lokai India Ltd., Calcutta. 

2. American Express Banking Corpo., 
Bombay. 

3. Mi,. Brooke Bond lodia Ltd., 
Calcutta. 

4. M /s. Bata India Ltd" Calcutta. 

5. MIs. Triveni 
Calcutta. 

Tissues 

6. MIs. DCCI, Bombay. 

Ltd., 

10 th~ case of BCCf, Bombay, 4 
employees of tbe company )JIve been 
detained under COFEPOSA who bave 
subsequently been reJeas~d by High Court 
till final hearing of the writ pefition. 

Assistance ror Cleaning Krishna Ri,er 

-214. SHRf SHARAD DIGHE: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pl~ased to state: 

(8) whether Gow-rnment propose to 
make IIOY budgetary provision during 
1987-88 to give financial assistance sought 
by Mabarasbtra Government for cleaning of 
Kriabna River; and 

(b) if so, the details tbereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL): 
(a) No Sir. 

(b) Does not arise. 

Armt"d Police Guards for Currency 
Chests 

·215. DR. O,S. RAJHANS : 
SHRI V.S. KRISHNA IYER : THE M1NISTER OF STATE IN THE 

MINISTRY OF FINANCe .(~HRI 
JANAROHANA POOJARY): (a) No suet) 
instance has come to the notice of the 
Govetnment. 

Will tbe Minister of FINANCE be 
pleased to sta te : 

(b) During 1985-86, the' Directorato 
of Bnforcement (FERA) have Initiated 

(a)' wbetber Union Government bave 
apin impressed upon State Governments 
aDd UaioQ Territory Admiojslra'ions tbo 


